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The works on G.T. Road bridge and 
foot brldie at Ashram Bre yet to be 
t.ken up. 

B%port Of Go\cl Articles 

~ Sbri 1IIuIe: 
21'1. Sbri Yubpal S1 ... h: 

811rl 0iIIuIr 141 ..... : 
Shrl E. MIIdh ............. : 

Will the Minister of PI ... 1lCe be 
plealed to ltate: 

(a) the money value of 'jewellery 
and other articie. of gold above 14 
carat exported to foreign rountr;,," 
linee the promulgation of Gold Control 
Order; 

(b) whether after the expiry of thp 
d.te 8xed for the export of jewellery 
and gold, permission is being "iven 
to dealerl to export the same; and 

(c) If. so, the reasons therefor? 

fte MJDUIer 01 PIIlanee (Shrl T. T. 
1[....-.-..rI): (a) Re. 202 lakhs 
up to 319t July, 1964. 

(b) and (c). Export of jewellery 
falls under the followin" categories:--

(i) where gold is imported for 
manufacture of jewellery un-
der Customs ubond" and/or 
drawback Scheme; 

(Ii) where jewellery is made fl'O:n 
Internal .tocks of gold and 
exported under the "Exporl 
Promotion Scheme"; and 

(iii) where jewellery larticles con-
taining not more than 40 per 
cent by value of gold had been 
manufactured in purity ex-
ceeding 14 carat prior to 
10-1-1963 Dnd are proposed to 
be exported. 

The question of expiry of date doe. 
not arise for (I) and (il) above be-
c.use such export has been allowed 
indefinitely. In regard to (iii), the 
last date has been extended to 31st 
December, 1964. This concession ha, 
been given to faellitst" disposal of 
pre-control .tock •. 

Retired Emplo:r_ oceupylaJ GoverD-
_t QaarIera 

2111. Dr. L. M. S .... vl: Will the 
Minister oC W...... UId BOUIIbIa' be 
pleased to state: 

(8) {or how many month. a Goy-
"rrunent employee can stay in • Gov-
ernment quarter after his retirement.: 

(b) the number of Government em .. 
ployees in New Delhi who are .tay-
in, in Government Quarters for more 
than a year after their retirement, 
and 

(c) the action Government propos .. 
to take against them' 

TIle MIIlIRer 01 Wor!Ea ad BouII ... 
(Shrl Mellr Cllalld KJwma): (a) For 
• period of two months. In case the 
ofllcer i. granted leave preplll'atol'y to 
retirement or retuBed leave granted 
under F.R. 86 he i. entitled to ret.in 
the Government accommodation In his 
occupation for the full period of leave. 
on full average pay, subject to a 
maximum of four month. inclusive cf 
the period permllslble in the case or 
retirement. 

(b) and (c). Four anottees are re-
taining their residences for more than 
a year after their retirement. They 
have ftled c .. es in Courts Of Law. 
Eviction proceedings initiated agaln.t 
them have therefore been kept In 
abeyance pending the decision of '.he 
Court. 

Poultry Farms in Gov_t 
Quarters 

•. Shrl Yuhpal 1IIIlIIo: Will the 
Minister of W ......... Bo..tnc be 
pleased to state: 

(.) whether it is a tact that Gov-
ernment employees 'livina in Govern-
ment colonie. In New Delhi have 
started poultry farms In their court-
yards and lawns which has cre~ted 
a nuisance for the neighbours; and 

(b) If 10. the action Govcrnment 
proP0ge to take to check t1Jia malprac-
tice' 
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